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Whether their Lordships wish to see the fair copy of the
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

‘Original Application N6.245 of 2003
Date of decision:-This the 5th day of August 2004
The Hon'ble Shri K.V. Prahladan, Administrative Member

Shri Dobal Majumder _

S/o Late N.K. Majumder,

Asstt. Superintendent of Post Offices,

O/o The Director Postal Services, .
Agartala. : . eesss.Applicant

In absentia
- versus -

1. Union of India, represented by the
Secretary to the Ministry of Communication.

2. The Member Personnel,
O/o0 The Director General
Department of Posts,
New Delhi. _

3. The Chief Postmaster General,
N.E. Circle,
Shillong.

4. The Director Postal Services,
Arunachal Pradesh Division, _
Itanagar. .+«+....Respondents

By Advocate Mr A. 'Deb Roy, Sr. C.G.S.C.

ORDER (ORAL)

K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

The applicant is working as an Aséistant
Supefintendent of Posﬁ Offices at the Central  Sub
Division, Itanagar. Thereafter, he was posted as
Assistant Superintendent of Post Offices Central Sub
ﬁivisiom, Pasighat. The Director of Postal Services,
Arunachal Pradesh Division, 1Itanagar issued an Office

Order dated 15.11.2001 transferring one of the Group 'D'

Night Guard from Roing SO to Itanagar HO. The applicant
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did not carry out this transfer order. The applicant was
also ordered by thei respondents vide letter dated
10.5;2001 to collect the Iron Chest from Divisional
Office, Itanagar and transport to Along SO for the
security of the cash of Along. There was some delay‘in
getting the Iroh Chest embedded at Along SO. Therefore,
the Director of Postal Services, ‘Arunachal Pradesh,
placed him under suspension vide Office Order .dated

18.12f2001. This order was revoked vide order dated

5.2.2002.~

2. '~ I have heard Mr A. Deb Roy, learned Sr. C.G.S.C.

. and have also gone through the materials placed'before

me. The respondents are directed to give a reasoned and
well meanihg reply on the representation of the applicant
submitted before the Chief Pdstmaster General, N.E.
Circle, Shillong dated 29.12.2001 and the other
representation addressed to the Member (Peréonnel),"
Department’ of Posts, New Delhi datéd 19.8.2003f The
resply to these two representations may be given within
four weeks from the date of receipt of this order. Thé
respondents  are also directed to comnplete the
disciplinary proceedings initiated against the applicant
within five months from the date of receipt of this

\

order.

The 0.A. is accordingly disposed. There shall be

no order as to costs.

FCLNI 1ﬁ9uELl§L&L2v«
( K. V. PRAHLADAN )
ADMINISTRATIVE MEMBER
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CENTRAL ADMINIBTRATIVE TRIBUNAL
GUWHATI _BENCH

OA NO.‘...O.OC.../OB

48=00 The DPS Itanager desired report regarding sccurity
at Along PO vide his letter No. Fz/Thcft/Along/ZOOO-Ol
as SPM Along PO infomed that scveral theft cases
occured in the PO since 1ts opcninde

1=9-00 The SP West Siang Dist. Along was requested by
the applicant for his pemission to cabed onc iron
chest at Police Station O keep over night cash of
the PO, vide his letter No. AZ/ALONG.

1=9~00 The SPM ALong was asked Dy the applicant to obtald
3 quotations for ambeding iron chestg at PS end fo rwaedl
to DPS Itanagar, vide his letter No. A2/alond.

2=9-00 The gpplicant reported pPS Itanagar that ALOng
PO is nmot sccurc,  That there*s no PO imn chest at
along PS, The gpplicant is trving to arrange 9ne at
PS, He further intimated that posting of onc night
quard at Along will be sccure, vide hiks letter KO A2/
ALonde.

2=9=00 The applicant reported ppPS Itanagar that in
soveral IRs, it was‘pointod‘out that R K, Mission PO
was not having the iron chest cmabededs That SPM R.XK,
Mission submitted 3 quotations to DPS office for thb
purposec, vide letter No. A2/R.K. Missiod.

29=9-00 The gpplicant intimated DPS Itanagar vide his
lottor Mo, &2/Along that he met SP Along and
discusscd with him about cabedding iron chest at the
PS or in his office, That 5P desired letter £rom DPS..
Also the applicant reguested © supply two iron chests
onc for anbedding at PS5 and the other at the PO.
Also that the applicant asked BPM Along to obtain 3 -

quptations.

29=-9=00 The gpplicant again reques ted the SPM along €0

sbeain 3 quotations andd forward to DPS.

16-10-00 The DPS Iteonager asked the gppliCant to complcte

the work and report compliance, vide his letter NO.

F2/Theft/along/2000-2001,
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24=10~00 he gpplicant intimated the DPS Itanagar vide

. 6=11=00

letter No. Az/along that The SP along 4id not give
reply to his letters He Kapplicant) reguested the
DPS to send onc letter frora his office to SP. AlSO he
asked the DPS to intimate wherefrom the iron chests
can be hads Further that if the applicant will be
able to “sanction the hage anount of cxpenditurce

The DPS Itanagar asked tbe applicant vide his
lctter No, F-Z/Tlucft/Alang]/zooo-Ol to correspond with

the SP along by himself and collect and aabed iron chest,

19-11=00 The mpplicant again reguested SP Along £or his

approval to cabed iron chest. at PS/his office vide
his letter No., A2/Alond.

19-11-00 The gpplicant jntimated DPS Itanagar vide his

1-12-00

22=12-00 The gpplicant vide bis letteor No. A2/along =

29-12-00 The gpplicant asked his 0/S Mail to collect

4-1-00

Mx,lctter No, A2/along thiat he again requested the
SP Along in wwritting, Also he requested fOr supply
of one god quality irom chest with body lock., for ‘r
the PO,

The DPS Itanagar intimated SPM Along vide his ' .
jetter No, D-II/Ch,II At 1=12-2000 thatk out of
five quotations forwarded by him vide his letter No,.
Along/Misc-10/2000-01 dated 27-11-00 that of Sri
Biplab Kr Mohanta has been approved and asked him ©©
get the work done and report campliandc.

intimated that old iron chest available at Itanagar \
PO may be aubeded at PS and if no wod quality iron

chast is supplied, saae type chest will be aabeded

at PO also. But it will not be possible to carry by

bug from Itanagar to Along due to size of thon. That

he congulted one Maruti ven which demanded RsSe 4500/=

2 jron chests from Itanagar PO ond carry to Alond.

The applicant again asked his C/S Mail.
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11-1-01

24=2-01
1=4~01

10-4-81

18-4-01

16=4-01

-

1 0=5-01

KEREY -

17=5-01

- - -

23=6-01

P

The gplicant again agked his 0/S Malil.

The .applicantft again askc@ his O/S Mail.

. The applicent again asked his 0/S Mail.
The applicant again asked his 0/5 Maile:
The 0/5 Mail jntimated the wpplicant after

consul ting with notdr vehicle that he met the DPS
1Itanagar and opplicd O advance as it would cost

Rs. 2500/- including cost of carrying fron I tanagar
to Noharlagun plus the 1abourer charge. The DPS
asked him 0 sbtain guotation.

The applicicaant net the DSP Along once éa,rlicr
and requested Or conscent of SP office. SP Along
permitted tO cnbed one iron chest in the str'ong"
—oom of his office, vide his letter No.ALG(RI5/2K
datod 16-4-0be '

The gpplicant informed DPS Itanagar vide his
Yotter No. a2/along rcgarding SP! sconsent o Further

.

that if quotations "arc to be obtained for carrfing
chests f£rom Itenagar then quotations arc to be
obtained from Itanagar, but mot by the 0/S Mail

or by the applicant as their head guarters are

far away from Itanagar,Further that O/S Mail
consul fed with the APST bus at Itanagar arl Co-Op

bus at Naharlawn. The fomrer was not willing €O .

. carry in the roof, The co-op bus wast having dicky

so it may bc convenichte Further that if darried

by co-op bus, perhaps quo tation will mot be necessarye

The DPS Itanagar asked the gpplicant to cakk
for cxplenation of the O/S Mail for recfuging
collection 9f guotation, Mcan whilec tho gpplicant
asked his 0/S8 Mall to mect his friend at Itamagor
and transport the chests O Naharlagun throudh his
private wan and load in the dicky of the bus with

the help of his men.

Tho 0/S Mail infomed to have carried the chests,
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3-8-01 The gpplicant infomed the DPS Itanagar vide
his letter No. A2/along that iron chest has been
cnbeded in the PO and another has becen placed in

the strong room of SP office,

15=11=01 The DPS Itanagar transferred the post of.night
guard Roing to Itanagar and asked to relicve him
on pffice arrangaacnt, vide His Mcmo, No. B-2/48-3/
1v(cr-DP

26=11-01 - The-epplicant made office arrangaacnt and orxdered
for relief of the night guard vide his Memo. NO. B2/

.. . :Staff, ; _

5-12-01 - The SPM Roing talked with the applicant over
phone andxsk xsil& stated that he had requested the
DPS Itanagar for altcrnate arrangament vide his
leotter No. Roing/Staff/99 dte 26-11-01, The gpplicant
asked him not to give cffoct the maad of the

 gpplicent and wait for instruction of the.D PS, Further

that another mano, kecping in doeyance of ~the carlier

naw. is being issucds

7-12-01 The applicant kept in abeyance his carlicr’
ncmo, dt, 26-11-01 and soughtg for suitable

instruction of the DPS Itanagar.

18-12=01 The DPS Itanagar ot relicved the nighlt gaard
Roing over plone and placed the epplicant umpder o
suspension vide Maao. MO B2/48=3/1IV.

29—i2-01 The applicant appcaledd o the CPMG N,E, Circle
Shillong .

7-1-02 - The applicant was rclieved by the rcliever
scnt by the DPS, S

25«1=01 The D PS Itanagar charge shected the gpplicant
vide his mamo. No, B=383 dated 25-1-02.

4=2-02 The applicént_roqucstcd for oxtengion of time
for submission of defence statauent and sought for
pemission to visit Itanagar = cxgaimic documents
for preparation of defence which went € possession
'o5f the SDI (W) Itanagar after reorganisation. of

Sub=Dvn, - "~ -
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5=2«02

12=2-02

14=2-02

11-3=02

11-3=02

26=~3=02
30=-3=-02

16=4-02

30-6-02

3=7-02

5-7-02

12-7-02

6-8-02

19-8=02

e

The DPS Itanagar rcvoked the suspension order
vide his maao No, B=2/48-2/1V, mentioning the
cffect 0of sugpension from 7=1-02

The gpplicant requested the postmaster Itanagar
for duty pay from 29«12=-01 to 6=1-02,

The gpplicant again soudht for pemission to examine
théd documents and extension o f time as he was proceeding
to Darbhanga fHr training,

The applicant desired to examine the establishment
filc 9f RJ.K. Migsion PO which was in the pOssession
of SDI{w)., Itanagar,

The - gpplicant requested the Appecallate Authority
for carly decigion o0f the appeal.

The applicant gubmitted defence statcacnt,

The gpplicant represcnted to the @MG N.E,- Circle
Shillong with copy to DPS ltanagar and POgtmaster
Itanagar for dpawal of-his.duty pay from 29-12-01
to 6=1-02,

The applicant requested the appcallate Authori ty
for finalisatign of the appeal on merit, pending
finalisation of the charge sheet,.

The gpplicant again requested the. Appeallate Autlority
for carly decision 0f the gppeal or pemit him to file
casc at on'ble CAT,

The applicant requested DPS Itaheggar f£or exanination
of her office filec A-4/Roing in connection with his defence

The DPS desired relevancy of the docuncnts with

the charge.
The applicant explained the relevancy,
The DPS refusced exaaination of the documents and

returned the requisition by hand,

The applicant submitted petition to the Mamber (P)
0/0 the DG Pocts New Delhi with copy to Appcallate”
Authority.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
_GUWAHATI BENCH

An application U/S 19 of AT Act 1985

- - - »

OA NO.:.........O/03

Sri Dcbal Mgjumder

S/0 Late N,K, Majumder

Asst. Supdt, of Post Offices
0/0 the Dircctor Postal Scrvices
Agartala=799001

.....OoiooolmpliCmt

1, Union of India
Represented by the Secretary
to the Ministry of Communication,

2 The Mamber Personncel
0/0 the Director General
_ - Department of Posts, India
3 New Delhi

3. The Chicf Postmaster General
" N.E, Circle
Shillong=793001

4, The Director Postal Services
Arunachal Pradesh Division
_Itanagar-?Qllll

esesssesasee REspOndent

PARTICHLARS OF TUHE APPLICATION

1. Particulars 0f the orders against which this

application is madce

This gpplication is made against the unjustificd
suspension order issued by the respondent No. 4 and
ind¢cision of the appeal and petition against order by
the respdndent No, 3 and 4 respectivelye

2e LIMITATION

The application is filed within the limitation
period prescribed under scction 20 of limitation Act,
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JURI SDICTION

"This:Hon'ble Tribunal has ¢t jurisdiction

in thiks matter.

4,
4,1,

EACTS

I scrved as ASP Ccntral Sub-Dn, Itanagar since

28=8-97 to 12-4-01, Thercafter my headquarter was

shifted to Pasighat where I scrved upto 19%8,02,

Then I was transferred ond posted in the present post.

4,2,

4. 3.

4.. 4.

. The DPS Itanagar disliked me out of personal
grudge and harasscd me in many ways abusing his
official power.

The DPS Itahagar issued an orxder vide his Mcmo,.
No, B-2/48-3/IV{Gr-D) dated 15~11-01 transferring
the night guard Reing to Itanagar, but that was
defective and confusing and with gramnaatical mistake,
On point 3 of the oxder, it was asked to relicwe the
official on office arrangamcnt,

(Copy cnclosed as annexurc-2a)

The DPS is not competent to divert post without
priocr approval of CPMG, by submitting justified fomal
proposal.In that case the prior approval was not
obtained, But I did not opposc the oxderd and irmmediotely
after recceipt of the maw. I issued an order relieving
the night guard on office arrangoaent, on point 3 of
the order, vide ny maao. No., B2/Staff dated 26-11-01,
Exceopt the arrangaacnt made by that no other office

" arrangcomacnt was possiblce

4e5

(Copy enclosecd as anncxurc-B)

The SPM Roing contacted me over phone and stated
that he had requested the DPS for alternate arrangamcnt
vide his letter No, Roing/Staff/99 dated 26~11-01 as
the PO is nmot provided with attached SPM's quarter.

His quarter is far away fmom the PO, I asked him to
wait HHr instruction of the DPS and my mand, dated
26-11-01 need not be effected for the time being, further
that I aa issuing another order presently,

(Copy cnclosed as anncxure-C)
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4,6, In the mcan while, I recceived a tclephonic
ressage of DPS through a third person not to maoke
office arrangement in the post 0f nidcht guard Roind.
That confused me—again me again o There were three
attaapts on the PO in the past.s I also felt the ground
produced by the SPM .to DPE to be quite recasonable. So
I kept in abeyance ny carlier oxder and sought for

suitable instructidn of the DPS vide my maao., No, B2/
Staff dated 7=-12-01,

(Copy enclosed as anncxurc-D)

4,7 In stead of issuc of suitable instruction, the DPS
@t relicved the nidht guard by teleplone to SPM Roing
‘and issucd orxder suspending me vide his Mcauo. No. B=2/
48-~3/1V datecd 18-12-01,

(Copy cncloscd as annexurc-E)

4,8, In the sugpengsion order the causc was not mentioned
which is nccessary. However I could recalise the rcason
which also transpired from the subscquent chardge sheet,
There was no case of bribary, corruption or recfusal of
written order against me no¥® there was any gross nedgligence
of duty or indiscipline, I @ppealed against that suspensicn
order to respondent Np, 3 on 29-12-01,

(Copy enclosed as annexurce=F)

449, My relicver cane and I handed over charge on the
forc noon 9f 07-01-02, So my suspension was cffected
from that datce

4,10, The 2Zppcallate Authority did not decide the case but
the Disciplinary authority revoked the suspension on his
own and I was reinstated on 6,2,02 E/N vide oxler No.
B-2/48-2/IV dated 5-2-02 whercin a clear mention was
made that the suspension was with cffect from 07-01-2001
F/N, The ycar 2001 was a typical mistake which ocught ¢
have been 2002, But I was denied duty pay from 29-12-01
to 6-1-02, though I represcented to the respondent No,

3 and 4 and to the Postmaster Itanagar,
(Copy of ordemNo., B-2/48=2/IV dated
5-2-02 is cnclosod as annexurc= G)
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4,11, The DPS issuced charge sheet under Rule-14 of

4,12,

4,13,

4414,

1

KR

4, 16,

CCs(cCa)Rules/65 vide Moo, No. B-383 dated 25-1-02,
To make his casoeo strmonger he added two other chargo@
but those also don't justify the suspension,

(Copy enclosed as anncxurc-H)

I submitted defience statoment on 26=3=02,
refuting the charges with logical arguments., An
ordinary perusal of the charge sheet and defence
Statement will reveal that the sSuspension was
totally unjustified,

(Copy enclosed as annexurcel)

Though the suspension order was rewoked, but I
continued to pursue with the 2ppeallate Authority for
deceision of my gppeal, on nerit of the case, without
prejudice to the Ruleo-14 proceedings, but that
authority did not pay heed to,

On being failured to get any response from the
Appcallate uthority, I submitted petition to the
respondent No, 2 on 19-8-03, but ¢ot no responsg, It
was scen in past scveral cases that no decision was
received cven after a couple of ycars, So my.potitioﬁ
nay be deaned to have been disposed of,

(Copy conclosed as annexuro-d)

Shri Y,S, Mohan the then DPS Itanagar once
submifted a proposal to Circle Office Shillong for
diverting the post of nidht guard Roing to Itanagar,
as the crecation of new post was banned, But CO turnecd
down the proposal on the ground that the circumstances
justifying the post of nidht guard Roing still prevailed,
This infomation I ot from a scnior postal assistant
who worked in the DPS office Itanagar previousgly, I

nmade a requisition for a o of the Q's decigion
usc as a 3cf3ncc docuagnt bﬁ% The DPS Itanagar

rejected stating that is is the look out of the CPMG,

As the DPS is mot competent to divert post without
prioxr approval of €O, by submitting justified proposal
the order of the DPS Itanagar diverting the post had
no validity., As such it would not have been an offence

if I had mot followed his order., But I did not refuse
the order, whether it was valid or mot, I simply sought
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in the scrvice exigenciecs suitable instruction as
the order was confusing, Sccking instruction does not

tantamount refusal. I could lcarn that CO did mot casily
take the matter of diversion without agpproval.

As rcgards sccond charge about mot carrying of iron

chests from Itanagar t aAlong and aabed there ¢ the
allcgation is tally bascless. The entire process was

done by my own initiative thoudgh the authority competent
was quite egpathetic, I trangported two chests through
ny 0/S Mail, obtaincd consent of SP West Siang Dist, |
Along, collccted competitive quotations through SPM,

gt the work done and reported, The DPS accepted the
lowest quotation and asked the SPM to get the work

done and ropokt compliénce,

{Copy of S Along letter No. ALG(R)5/2K
- Adt, 16=4-01 and DPS Itanagar lctter No,

= d . -
D-II/Ch II dt, 01=-12-2000. Th(g; g%pélggxgc ;K
of letter az/along dt, 1=9-00 -9= »
B Ziﬁys-a..om arc. cnclosed as annexure K,L,M & o)
As regards third charge about not providing iron

chest at R,K, Mission PO, the allegation is centirely
basecless.The iron chest was.available tbere beforchand,

but was mot cmbeded. For that the matter was moted in
scveral IRs, quotations were subnitted to DPS, but he
took no action, It is not the fact that I failed. DPS
had to take aci:ian on the motes in IR axdl acccpt
quotatign. I have no financial power cven of a single
rupce, The DPS has charged me under Rule-16 :'Evoh{&hthc
sanc and punighed by an orbitrary order, for,a scperate

casc has been filed to Hon'ble CAT,

Suspcnsior} ié to be resorted to very sparingly
and notior flimsy ground, There are clcar guide lines
in the CCS(CCaA)Rules/65. In my case itaas 4 to 6,
Chapter 2 of CCS(CCa)Rules/65, 2001 cdition, page 185
tp 187 were not followed, It has clearly been mentioned
the circwmstances under which suspension can be
resorted to., The ground-on which I was put on suspension
Smacked mala fide. It damaged my reputation to the
fellow workers, subo rxlinates and general public, spread
over the seven north castern states. It also causcd
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mohtal agony to self and family which effected
health, It put mec in shaac to ¢o out in public as cvery
body who was nmot kmowing the fact, was thinking about a
big scamdlal, It sticked an cver lasting stigaa on my
character and unblaaished service of 36 yecars, tioudgh

0f nNo cause.’

5. , __GROUNDS
S5¢1. For that the rcspondents acted illcegally and

arbitrarllx in non consideration of the causce of the
(','ﬁ?pl ic antn

5.2. For that the suspension was totally unjustified,

5¢3. For that the Disciplinary aAuthority issuced suspension
order without judging the merit of the @asc.

5.4, For that the Disciplinary Authority issued suspension
order without following the guldolinc framed in the
ccs{cca)rRules/65 - -

5.5. For that the ground on which the Disciplinary Authority
issued suspension order smacked mala £ide.

5.6, For that the Appcallate Authority and Higher Au*horlty

did not decide- the appeal - and the petition.

5.7. For that the gpplicant exhausted all the channels 0

get justice,

6e Matter not previously filed nor pending,
7e DETAILS OF REMEDIBS EXHAUSTED

7.1s Aappcal was submitted to Appcallatc Authority w1th
due promptitudc.

7.2, Potition was submitted to the Higher Authority with

copy to 2Zppcallate Authority.
7.3. Time to time raainders were igsued to the authority,

‘s
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_RELIEF

To direct the authority to draw the duty pay
from 29-12,01 to 6-1-097

To draw the difference of pay and the subgistence
allowance for the period from 7-1-02 to 5-2-02,

To direct the authority to supply copy of the O's
order turning down the proposal submitted by Sri Y.S;
Mohan, then DPS Itanagar, for diversion of post of
nidht guard Roing, for use in the defence of the
procecdings,

To treat the whole period of suspension as duty
for all purmpose,

To direct the authority to supply the extract of the
relevant ruling of diversion of posts from one csto-
blislment to other, for use in defence 2f the proceedings,

To direct the authority to pay compensation of Rs,
five lacs for danage 9f reputation and adhering ever
lasting stigaa to the applicant.

Tp dircct the authority to pay compensation of Rs,
fifty thousand for mental agony and damaging health of
the applicant,

To direct the authority for payment of compensation
Of Rs, fifty thousand for mental agony of the famidy.
of the gpplicant,

any other relicf as deaned fit by the Hon'ble CAT,

MWYM(’PM%M*MXW"

INTERIM_ORDER

To direct the authority to draw the duty pay
from 29-12-01 to 6-1-02,

To direct the autlority to draw the differcence of
pay and subsistence allowance, ponding finalisation of

disciplinary proceedings,

The case may be decided on its nerit,
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11. IPO No, 7G 583334
Dated 24-10-03
Payable at Quwahati

12, ENCLOSURES_

As stated above.

VERIFICATION

I, Sri Dcbal magunder, S/0 Late NeK. Majurdler,
aged 58 yecars 9 months, resident of Agartala, previously

cnployed as ASP Central Sub=Division, Pasighat in
Arunachal Pradesh, now working as ASP HQ, 0/0 the Director

Postal Scrvices, Agartala, do hercby verify that the
contents in the gpplication are truc € ny personal
knowledge derived from the records and belief and thal I

have not suppressed any material fact,

ot

two tlousand threce.

7M

APPLICANT
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DEPAR INEN T OF POS TS INDIA
OFFICE OF THE DIRECTOR OF POSTAL SERVICES v

i , ARURACHAL PRADESH DIVISION
N FEANAGAR-TOT 111

NOB-248-3 TV (Gir-10) Dated at ianagar the 15.11.2001

the following order is tesued to have immediate ¢ffect in the

mtarest ol oy,
tolhe Posiof - Girowp-1) Night Guard of Roing 50 is transferved to fanagar HO

* Shet Bodhin Bura Gohain Group-13 Night Guard of Roing SO s transfemred and posted as
sireup-1) Night Gaard of Hanagar HO.
N

e, 3.OfFicial may be relieved on office arrvangement immedialely and please submit necesea v

e o D - U ¢
ﬁﬁj‘g&;ﬁvpnn to all cierned.
, L T e -1

( REB.SINGH)
Phrector Postal Scrvices
Arunachal Pradesh Division
ltanagar-791 111
Copy o - .

- LR AL Hanagar 11O

o ASPCY Pasighat ’
~ -
1 Official concerned, U-SPM R(H‘V\ﬁ 30 » N
00 . -

\ Q(> i)--60) o ¢ LR M
? @T% JOirector Postal Serviges

Nrunachal Pradesh Division

M
YOAS: laﬂ ' Hanagar-791 11
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Sri a‘n. smm EDDA Makm will put mminm in his plmm nnd

_im xnmgving smx mamn wmmhmm

en hazng mlﬁ.dwda Sri Eucmin Mxmmhain will jma't aﬁ mm ,
1 aﬁﬁ@ﬁt’a Sl '

DR VN -
| assts Supde, of Post Officos
- Contral Subdivision
Arunachal Pradesh
B ; mmgwm %z
hrm BP$ 3tmagax u/r to hm nm mfama to .;;bw:a.

2 @h‘e P@&mﬁﬁ%@r Itanac:mn ,
{
3, The SPM mma for mcy» aatwn.

4 Tlm BrM Moka fur infﬂmntﬁ_on and imcy@ actzam
5. 5ri Badhin m:‘nmhmn K/6 i%:ain 9 e

_ h] G0 Eai». Sahi EDD2 Mekm S R
7B p? e e B ) '
Ploc T sye

e gt ﬁnpc}t ot Pmat; foims

fﬁfﬁﬁa};ﬂ .. Contzal SubeDivisisn

Y aR0gy o . Aruncchal Pradesh
ﬁ%&l | . Poasidhate791102
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“un POST MASTER o &b

RQ.LN?i-—792110 The Dircctor of Postal Scrvices,

k
; arunachal Pradesh Division
‘{

) Itanagar-791111

No.| R9ing/Staff/99 Dtd at Roing the 26th day of Nov/2001

G} Subs- Relicf arrangaucnt of Night-guard Roing

: Rofs- No B-2/48-3/IV(Cr-D) dtd 15-11-2001

| In inviting a kind reference to the above it is intimated
that :bs residence of the SPM Reing is nlatv attached to the PO, -~
théroffare the safoty and sccurity of it will alwayas be umder

alqum]ing thoft- if the post of Night guard Roing is transferred

to [Itanagar HO- without making an alternative arrangoaent for

Night-guard Roing

- Your pod office is perhaps awarc of the fact a fow attoupts
of thﬂcft jin this PO failed in past duc to the presence of Night

gutmcd.;E :
| Now if£ Qiversion of thh Roing Night-gaard (Gr, D) post
to It’!'anagar HO is unavoidabic alternate onc ED post may kindly

| )
bef diverted from a BO and kept attached to this office as Night

\“
guEr",- relicving Sri B,B. @hain,
! '

a |

; I may alsc kindlyyf be alWised if some one can be engaged
B ‘\‘L .

onl daily wage basis for working as Nidit-gnard Roing-relicving

Sri lIB. R, G ohain, It may kindly be tecated as extremely ur ¢ent,

o

sd/-

SUB POST MASTER

! ROING=792110

Ca;py;f to the Asstt., Supdt, of POs Arunachal Central Sub-Dvn,
_z&iéc}mt for his kind infomation and necessary action pleasc.
It r:cfcrs to the endorscment of the Mamo under reference,

| W - s
()} g%d\& SUB POST MASTER
ST M‘za, . ROING-792110

!

5
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< ‘ DEP2R[DMENT C# POST ; INDIA
OFFICE OF i DIR.CICR OF POSTAL SERVICES 5
ARJNACHH, PR&DESH DIVISION ’
ITAHNACGAR-791 111

NG, B-2/48-3/1V Dated at Itanager the 18=-12-2001

0 RDER

whercas o disciplinary proceeding against Shri Debal

Majumder ASP (Central)} sub-Dn, Pasighat is contempleted/pending,

Now, therefore, the undersigned in execrcisc of powers _
conferred by sub-rule (1) of Rule 10 of the Centrat Zivil. Services

(Classification, Control and Appeal) Rules, 3= 1565, Lercby places
the sqid Shri Debal Majwader ASP(C) Pasighat under suspension
with iﬁmgdiatc cftect,

It s further ordered tnat during the period that this

order shall rcmain in force the headguorter of Shri Lebel Majumder
ASP (C) Pasichat should be Pasighat and the said Shri Debal Majumder

shall not lcave the headguarter without obtaining the previous
pemisgion of the 'undcrsigncd.

Sd/-
(RK.D, SINCH).
Dircctor Postecl Scrvices
Arun,clial Pradesh
Itanagar-791111
Copy to“z-

1. Shri Dcbal Mgjumder ASP (Centrel) Sub Dn, Pasighat for
infomation and orxders regarding subgis tence allowance
adimssible to 3im during the period of his saspension
will issue scoherately.

2 P.M, Itanagar HO for infomation & n/a .
3, SDI of Posts(w) 8ub Divn, ltancger for information &plcasc

“take over the charge of ASP(C) Pasighat in additian

your own work. |
4, P/F of official concerned
5 C/R filce of official concerned
6. SPM Peoighat SO Hr infomation & n/a
7. The CPME (Vig) N.E, Circle Shillong-793001
8., The Da{P) Kolkata throudh Pu Itanagar HO
9. Tho' 1NV Brp, Divl office Itancgar

e~y &/~
10, O0/C U sa/-
. '1)_ . Dircctor Postar Scrvices
5 rﬁ‘ (QDS Arunachal Pradesh
S .
03 Mﬁl%o. I tanagar-791111



To | f » | ' | b
The Chmf Pogstmaster General i />
N, E, C:chlc. Shillong-793001 | - pOS Mﬂﬂf’@ﬂm

1; : ‘ ’ . C | Agaﬂala s

P , Subsi- Appeal against suspension order and
‘ prayer for rx_lea.»c_of subsistence allowance
P
Rcspet"::te:d Sir,

! With due respect and humble submission, I beg © lay before

- you ti-%e If'fallOwing fow lines for favouruot your kind and sympathetic
' e-i:be&éeﬁ&gﬁ,b. consideration.
‘ ,
f ‘I‘hat sir, the DPS Itanagar has placed me under suspension
with J.nncdi ate cffcct vide his Mcno, No. B-2/48-3/IV dated 18-12-01
a cop] of which is cnclosed hereowith aS anncxurc-A¢ He also held up
uub.ai.;tchce wllOwancc atatlng that seperate ordeer will be igsucad
for tblu. D
' ’I"hat sir;, there is m casc of bribary or co rruptlon against

nme nor I refused any written order. The fact is that the POst Of Night

Guard ! Romg SO has bccn ‘transferred to It’\negar HO, a copy of which
is cncloscd as amnoxure-B,, but the order was confusing In order No.
3 it Wau aukcd to reldeve the official on office arrangomcnt. So I
is suod onc order to that cftcct, the copy of which is enclosced as
annexurc-c Subs cqucntly ic was infomed by HO that no arrangcomcnt

was ta bL. rnade as the Post has been diverted with imcumbent, Thc SPM' s
quartér ;L.: not attached with PO, It is for away from that, Twice there
were tne.ft cases in the pgst, Without Night Quard the SO is guite

ecurcd. S0 I kept in abeyance my carlier arrangaaent and sought

«*u:.table instruction from the DPS the copy of which is cenclosed as
amogcurc-D I know that there are only two Night Quard posts in AP,

F .
Dz.v:.oi:)n. one at Itanagar and thog other at Roing, That also confw*cd
ne 1f11t was required to . be diverted to I tanagar,.

l

i
Al

ri Anothor docunent diverting che N /G post &0 Itmagar is
cncloécd as anncxurc-E.
Lo | :
i‘ That sir, the off1c1al concerned was relicved by the SPM on
tclophonic% ins truction frém the DPS, The SPM has also sou gt for
altcrnatc arrangcncnt. Now the pffice is ungmrdcd. If the DPS has
T amtloty for Roing SO then I have also nothing to oppose it, I
..;:mply ,ought suitable instruction in the matter, For that hc has
guopcndctt ne whlch is totally unjustificds. It is mot a casec of bribary

or coi“ruptlon or refusal .of writtcn ordcer. Alsc there's mo scope of
donolz{ghlng proof, As such, nost lumb.Ly I pray to your o@pnidsclf to

mvokg; the suspension order,
I:I ) »
|

b
I

i



'A ) ~ — 15—

That sir, it has beun mentioned in the said omler that
regarding subsistense cllowance scperate odrder woul-d be issued.
I sawin_all the cases carlier in regpectrof other officibls that
it t@ok 4/5 montng t issuc order fimaix fixing the subsistence zkk
alloéancc » As peor rulc subsistence allowance can't be denicd but
to bé Fixed automatically which may ke revicwed cvery after three
months, In this casec no subsistence allowance will be drawn now
as the Postmaster Itonagar will wait for further order, which
will be issued after couple of months. I bave no other source of
income, If my cubsisterce allowance is held up my femily and sclf
willjdic n f starvation.nz As such, I Hunbly pray to you % get
relecase of t he subsistence allowance. For such on act of your
kindness the humble appealant shall cver Draye

!

vitn profound regerds,

Yours faithfully,
54/~
(Do MTULWDSK )
: AP (C) on suspcnsicn
Dated at Pasichet Pasighat
tnei 29-12=01

Copt tos=-
DPS l1taonager for infopmation and necesscry action

&4/~
ASP (C) on supeasion
Pasichat
nT _J.JJ‘J
Bl



DEPARTMENT OF POSTS:INDIA
Offite of the Birector Pogtal Services:Arunachal Pradesh Biyigion

ITANAGAR- 791 111 ‘

Memo No.B-2/48-2/1V dated at Itanagar the 05-02-2002.

Whereas an order placing Shri.Debal Majumder,Assistant Supdt. of
Posts.Arunachal Central Sub-Division,Pasighat under suspension was made by the
Director Postal Services,Arunachal Pradesh Division,Itanagar vide his letter of
even No dated 18-12-2001 w.e.from 07-01-2001 F/N.

Now,therefore,the  Undersigned(the authority which made or is
deemed to have made the order of suspension or any authority to which that
authority is subordinate) in ‘exercise of the powers conferred by clause © of sub-
rule (5) of Rule 10 of the Central Cjvil Services(Classification, Control and
Appeal) Rules, 1965, hereby revokes the said order of suspension with immediate
effect.

&Q{
( RK.B Sidgh)

Director Postal Services::
Arunachal Pradesh Division
ITANAGAR- 791 111

Copy to : _
Wf PMG(StafY) Shillong for information.

~Shri Debal Majumder ASP(C) Pasighat now under suspension at Pasighat
3. Shri M.A Malai SDKW) Itanagar. He will hand over the charge of

ASP(C) Pasighat to Shri Debal Majumder ASP(C) Pasighat at the
earliest.

4. The Postmaster, Itanagar Head Post Office for information.
5. The INV Br. O/o the DPS, Itanagar for information.

6. The PF of Shri Debal Majumder ASP(C) Pasighat.

7. Olc

) 1 ( R.K.B Singh)
(a2
NKTES ﬂ\lﬂ} Director Postal Services::

,) Arunachal Pradesh Division
20 %ﬁ{ﬂb ITANAGAR- 791 111
a I1-Ve



R | ANNY—

1Y

Department of Posts: India
Office of the Director Postal Services::Arunachal Pradesh Division
ITANAGAR - 791 111 '

MEMORANDAM
REGISTERED A/D '

Menio.No: B-383  Daler: 25.01.2002

The undersigned proposes to hold an inquiry sgainst Shri Debal Majumder,
. Asstt. Supdt.of Posts, Pasighat under Rule 14 of the Central Civil Services (Classification
Control and Appeal ) Rules 1965. The substance of the imputations of misconduct or
misbshaviour in respect of which the inquiry is proposed to be held is set out in the
enclosed statement of articles of charge (Annexure I). A statement of the imputations of
misconduct or misbehaviour in support of the article of charge is enclosed (Annexure IT).
A list of documents by which and a list of witnesses by whom the article of charge is
proposed to be sustained are also enclosed. (Annexures I and IV). '
2. Shri D.Majumder , Asstt.Supdt. of Posts, Pasighat is directed to submit within

10 days of the receipt of this Memorandum a written statement of his defence and also to
state whether he desires to be heard in person. ’

3. He is informed that an inquiry will be held only in respect of the article of
charge as is not admitted. He should, therefore, specifically admit or deny the article of
.charge,

4. Shri D.Majumder is further inforined that if he does not submit his written
statoment of defence on or before the date specified in para 2 above, or does not appear in

" person before the inquiring authority or otherwise fails or refuses to comply with the
provisions of Rule 14 of the CCS(CCA) Rules 1965 or the orders/directions issued in
pursuance of the said rule, the inquiring authority may hold the inquiry against him ex
parte. ‘

5. Aftention of Shri D. Majumdar is invited to Rule 20 of the Central Civil
Services (Conduct) Rules, 1964 under which no government servant shall bring or
altempt to bring any political or outside influence to bear upon any superior authority to,
further his interest in respect of matters pertaining to his service under the Government. If
any representation is received on his behalf from another person in respect of any matter
dealt with in these proceedings it will be presumed that Shri D. Majumdar is aware of
such a representation and that it has been made at his instance and action will be taken
against him for violation of Rule 20 ofthe CCS (Conduct) Rules, 1964. /

6. The receipt of the memorandum may be acknowledged.

e

K.B. Singh)
Direclor Postal Services
Itanagar-791111

To
Shri Debal Majumdar
Asstt. Superintendent of Posts, ,
Central Sub-division : PASIGIIAT " ESTE\)
" RO
poST M ﬁnﬁ‘}{ |
agoris
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)’/ : &aiement of articles of charge framed against Shri Debal Majumder, Assistant Supdt. Of .

A

ANNEXURE -1 Y -

Posts: Central Sub-Division, Pasighat.

ARTICLE -1

Shri Debal Majumder while functioning as Assistant Supdt. Of Posls, Centra}

Sub-Division, Pasighat deliberately failed to carry out the wrilten orders of Divisional
Office. Shri Debal Majumder habitually negleted and failed to perform the task assigned
to him. The said Shri Debal Majumder showed ulter negligence to carry out the orders of
Superior Officer and showed no devotion to duty and thus infiinged the provisions of
Rule 3(i) (ii) of the CCS (Conduct) Rules, 1964.

ANNEXURE -lI

Stalement of Imputalion of misconduct or misbehaviour in support of the articles
of charge framed against Shri Debal Majumder, Assistant Supdt. Of Posts, Ceniral Sub-
DivisionJ’_asiglmL

Shri Debal Majumder while working as Assistant Supdt. Of Posts, Central Sub-
Division, Pasighat from 28-08-97 to 06-01-2002, (he Director Postal Services, Arunachal
Pradesh Division, Itanagar issued an order vide letter No. B-2/48-3/IV(Gr-D) dated 15-
11-01 wherein the post of Group-D Night Guard, Roing 8.0 was transferred to llanagar
H.O. 1t was further ordered that Shri Budhin Bura Gohain, Group-D Night Guard, was
transferred and posted at Group D Night Guard Itanagar IO in the interest of service.
Further the said Shri Debal Majumder, ASP(C), Pasighat was ordered to relieve the said
Group - D Night Guard, Roing immediately on oflice arrangement,

That the said Shri D.Majumder issued an order vide letter No. B-2/3tal dated 26-
11-01 in pursuance of the Director Postal Services, Ilanagar Memo no. B-2/48-3/1V (Gr-
D) dated 15-11-01, wherein Shri B.L.Sahu, EDDA, Meka was ordered to put a nominee
in his place and joined as Night Guard, Roing 5.0, relieving Stri Budhin Bura Gohain
whereas the post of Night Guard, Roing S.0 ceased to exist. Shri Debal Majumnder
further ordered Uit on being relieved, Shri Budhin Bura Gohain will join as Night Guard,
Itanagar HO. :

That the said Shri D.Majumder issued an order subscquently vide his letter no. B-
2/Staff dated 07-12-01 wherein, he kept in abeyance the orders contained in his office
memo of even No. dated 26-11-01, transferring Shri Budhin Bura Gohain, N/G Roing o
Itanagar HO and asked the DPS/Itanagar to issue suitable instruction.

Thus the said Shri D.Majumder failed to carry out the written orders of the
Superior Officer issued in the interest of service deliberately . :

L]

-1-
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That the said Shri D.Majumder was ordered {o collect the Iron Chest fiom
Divisional Office, Hanagar and transport to Along S.0 vide Divisional Office Letter no.
k- -2/Theft/Along/2000-01 dtd, 10.05.01 for the security of the cash of Along S.0. Ile was
reminded lo complete the work without further delay vide Divisional Office even dld.
06.07.2001. He was further impressed upon the pressing need to get the Iron Chest
embedded at Aloug S.0 vide Divisional Office lalter no. B-383 dtd 27-06-2001. Sliri~
D.Majumder in his letter dtd. 11.07.2001 veplied that the O/S mail had collected the Iron
Chest and that he had no role and the completion certificate of the work will be
submitted by the SPM.

In another case at R.K.Misgion S.0, Shri D.Majumder was impressed upon the
pressing need for provision of an Iron Chest for overnight custody of cash and valuables
vide Divisional Office letter no. I-2/Misc/Disc-Case/L.C.Singh dtd. 18.07.2000. Shri
D.Majumder failed to perform the task.

Thus he showed uller negligence to cany out the orders of Superior Officer and
showed no devotion to duty and thus infiinged the provisions of Rule 3(i) (ii) of CCS
(Conduct) Rules, 1964.

ANNEXURE - 11

List of documents by which the article of charge framed against Shri Debal
Majumder; ASP(C), Pasighat is proposed Lo be sustained.

1. Letter no. B-2/48-3/IV(Gr-D) dtd. 15-11-01 issued by Director Postal
Services, Arunachal Pradesh Division, Itanagar

2. Letter no. 1B-2/Stafl dtd. 07.12.01 issued by Asstt, Supdt.of Posts, Central
Sub-Division, Pasighat.

3. Lefter no. B-2/Stafl’ did. 26.11.01 issued by Assit. Supdt.of Posts, Cenlral
Sub-Division, Pagighat.

A: Letter no. F-2/Thell/Along/2000-01 dtd. 10.05.01 msued by Director Postal
Services, Armachal Pradesh Division, ltanagar

5. Letter no. F-2/Thef/Along/2000-01 dtd. 06.07.01 lssued by Director l’osl"d
Services, Arunachal Pradesh Division, Itanagar

6. Leller no. B-383 dtd. 27.06.01 issued by Director Postal Services, Arunachal
Pradesh Division, llanagar

7. Letter no. Nil dtd. 11.07.01 issued by Asstt. bupdl of Posts, Central Sub-
Division, Pagighat.

8. Lelter no. F-2/Misc/Disc-Case/L.C.Singh dtd. 18.07.2000 issued by Director

Postal Services, Arunachal Pradesh Division, ltanagar

ANNEXURE -1V

List of witnesses by whom the articles of charge fiamed against Shri

D.Majunider, Asstt. Supdt. of Posts, Pasighat is proposed to be sustamed. .
- NIL - : /
, iR

B.Singh )
Director Postal Services

B@TE‘SX B a ITANAGAR

PO.? Afﬂ W&

pgantdld =

.
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The Directer Pestal Services e

Arundchal Prauesh Division . ' R
Ktanagar-791 111

In the matter of alleged violation of Rule 3(1) (ii)
of CCS (Conduct Rules), 1964

hrog.

In respense to your charge sheet No. B-383 dated 25-1-02 I

like te submit my defence *s under, - ' N
. ‘.".‘ll" “
2. I firmly deny all the allegations and éen't want to give yeu a
walk over, '
4 v
3. It is utter surprising hew the allegation of not ﬂarrying g; .,

the erder of relieving Sri Budhin Buragehain, N/G Roing can be
breught against me , Immediately or receipt ef yeur Meme, Neo,B2/48.3/ .
IV(Gr-D) dated 15-11- 01, I made out an erder on, 26-11-01 for relief
eof Sri Budnin Buragehain onm office arrangement as ;sked in your memo.
Your meme, was defective which led te ceafusion. When the inferéefion
was received that me arramgement was te be made, I kept in abeyance _
my meme. Irnd ssught fer yeur suitable instruetions on Ehe exigenciesﬁ ‘
of service as SPM's quarter is at other place far awiyhfrom the pest
effice, Te seek instructien does het mean refusal, i£1 know English
Did I say that I weuld net relieve Sri Buragehain .;The SPM 3lso
seugnt fer alternate frrangement on the greund of several attenpts
®» the PO in the past which was frustrated due to presence of . NA,
By seeking alternate arrangemenr, did the aPM &0 any, thing‘wrongg ?
Will yeu suspend him er take ‘any actien against him. ?Ne. reference ~ s,
would have been made with yeu if there was clear imstructien, in your
meme itself, Yeuy kmow that begides N/G there ] only oRe post of
packerman in the PO, He can't be asked te perform office duty in day
and agdir as N/G in the night, Se ysu sheuld have mentiened clearly
irn the memo abeut alternate arrangement er no arrangement, Nothing
will come or ge with me if the PO remains unguarded, I simplyrleoked
4t effice interest and seught fer your instructien, Does.kx it mean
Regligence of duty ? If ene can be suspendeé and charge sheeted this

way then cent percent efficials including yourself can, be ,8uspended .
ana charge sheeted several times in a menth, S

e
: E' .
4, As regards embedding of iren chests at Aleng PO and Along PS

yeur & allegatioen 3d is tetally baseless, Your letter. dt.,lO-S-Ol .
r“& end 6-7-01 were Rot receiwved by me.Hewever. the entire work of xx:nxpxx
LLD transpertatier of irem chests frem Itanagar te Aleng and embeding ene
the PO and placement another at the Strong reem ef SP's effice was

LA

pO tdwli done en my own inritiative emly, Of course I utilised the. service of,
Agﬂ 0/S Mail and get cesperatien of SPM. The task was very much ardous.‘_
I mede several correSponddnce at different endg and made ‘time to time
v ) J/ N
- /‘-
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discus31.n with yeu but did not get your coaperatien « My follvw

up actier ir the matter will preve that there W4 5 na laxity on ny 9

o . Part, My rale im the matter can well be assesed on actions at dif ferent
. levels narrated in brief as follows.

T e

Se I censulted OC Aleng regarding embedding one iren ches at PS
but he infermed that sP's erder weuld be required, I wrate te SP in 7
my capacity but he gave no reply. Later I persanally met him and
earnestly requested him fer his consent to allew embedaing one X HRX
iren chest at PS or 4n his effice. He desired effiC1a1 letter frem
you, beiny the head of effice, As such I regquested you vid- my _
letter Ne. A2/Along dt., 29-9-00 to refer to him, but ysu didf nst ,
Again I wrete to SP in my capacity but he gave no reply. He wanted
letter fram head of effice, After wards, I again went his effice te
meet him but he was not akailable, Then I met the DSP and earnestly
requested feor the same, He gave AxxX assurance te examine the case _
simcerely ., Thereafter the consent to embed chest in the _Streng roem,
of SP's effice was received, | -

6. I pever refused to Carry ixum iron chests from Itanagar te. Al ong.
The size of the chests was se big that it was not possible to carry -
ingide the bus, The weight Was 8o much that it was very iifflcult te .
1ift er the reof of the bus, No porter is abailable at Itanagar bus statio}
There was ne drrangement ts tie the chests with the carrier, Gnly two
buses, eone APST from Itanagar amd anather Co-op’from Naharl gun ply
te Aleng, The APST bus has no dicky. Even then: the O/S Majl yas ’
asked to discuss the matter with the APST bus. He infer ed that the |
APST bus was unwilling te carry ever head There wis. a case of
Cempensation feor damage of a steel almirah in the career e col}ided
With the bdr at Akajan gate. Co-op bus has dicky but the Seryice is
very irregular, Se I cansultei one Maruti van which demandéﬁ Réi 4500/L
but yeu did mot agree (mouth mouth), I also asked for yeur jeépsy to
utilises fer the Purpese but that xXx¥ alse yeu refused, Then,I”asked
my O0/S Mail te centact Coe-ep bus at Naharlagun which is having .dicky.
He intimated that after discussien with the ce-ap bus he met yeu and
Seught for advance, but that you did not agree and asked him te submit .
quetutiens. Se he intimated the matter to me, I infermed. You that the
quetatiens are teo be ebtained from Itanagar, far gway frsm the H. ef',
0/S Mail anda further that as it was a Ce-op bus ¢ SO perhaps no’ MU¥XAXYE
quetatien weuld be necessary. As there is ne bus setvice except those
two, So quetatien from ether bus was net pessible, Ne ether quetatioen
to carry by ather vehicle weuld be fruitful as rate of other vehicles
would be simildr ts» that demanded by Maruti ¥x van, Later on , after
ﬂRYL‘ilSCUSolOR with if%kJ;:“’Malai SDI(W) he was agreeable ‘te carry chests
rﬁ E% upre Naharlagun and depley his men for lsading in eicky of co~op.. bus.
> @é)}mmgly the O/S Mail was able te carry the chests te Aleng.
pO
Agﬂﬂx 7. AE the expenditure invleved in embedding was exherbitant ( 3 few

theusand fer en= chest A only) it was REecesxary te iavite xm»kix tenders

but thut alse was luig down upen me (meyuty meuth), As I haye
. ne f—
s
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financial pswer of a single rupee , I asked yeu vide my letter'lo, SW
‘AZ/Along dated 24-10-00, if I would be.able to. sanctlon thg expcnditurc,

‘i fv :'(-u - .

but informea nething abeut the matter, Later on my request the SPM
cellected three quetations and submitted te yeur affice and yeu accepted
the M2 lewest ene and asked the SPM vide your letter No{ D—II/CB II
diated 1-12-00 te get done the wark by the lowest tcndcrcr and rcpprt
cempliance te yeur effice. As ususl the wotk was get done and completien
report was submitted vide my effice letter Ne, A2/Along dated 3-8-01,

Se hew can yeu say that I did nst carry oeut the order ? 1 dld not fin&
*ustlfiCdtlon it refusing my 6 days CL te perferm my fatherly duty

te mj helpless daughter even when the chests reached at Aleng and the
werk te be started by the appreved centractexr, That only:Ii@egnt‘te
state ina my letter dated .1ll-7=-01, |

8. As there was ne space the chest at the SP's effice codld not bé,'
embeded but has beer placed in the streng reom and is im use and the
purpese is served, If a reference would have beer made froh yeur effice,
perkaps his cemsent weuld have beer received earlier and the space :,
might have been available there te embed. - | .

X

-d L ! e
O R S 2

Al DI

I‘l

9, Ir my IR/1998 er Along SO I pointed eut abeut insucurity of over

night casgh due to nen existence of embeded chest at PS but ysu took ne
actien till theft case of May/2060. is it ﬁy negligence ?

10, A$ regards previsien 95M3£on chest and its custody,at R. g Mission
SO , the fact is that iron, was prov1ded bofore hand but it was xu nat
embeded ., Se the questiom of previding agaiﬂ did nat arise. but to
embed the available safe, In reply te yeur letter No, F2/Misc/Disec-Case/
L.C. Singh dated-18-7-2000 I intimated vide my effice letter Na. X A2/

R.K, Mission dated 2-9-00 the facts peinted eut at different times
abeut empeddinyg iren chest at the 'S0, .1t was clearly mentisned that
the SPM furnished three quetatiens imn your effice but with no‘result.
You had tz appreve one quotatien or ask fer fresh quotatian, but yeu
did not EMx and naw blame me im stead, By this way yeu can't shirk
yeur responsibility.

11, I meatioened earlier that you are displeased upon me, You maintain
severe netred upen me, I am your eye sore., That is why you are trying
te hirm me by any means, You Stopped ene increment by fercé, Perhaps
you are net sure if it will be upheld en appeal. So yeu .are desperately
trying t» finrd sut scope but did net get se far, Se now yeu are resorting
to flimsy freund, You suspended me ern a greund which is ret at all

justified ., Suspensien is resorted te veiy sparingly and net whimsically

There are clear guide lines in the rule in this regard, Did yeu net ge
threugh the rules ? You are abusing yeur efficial pewer enly because of
perssral grudge upem me, '

\

12, By seeking yeur instructien on efficial matter I did net do any effence.
Aﬁgaﬂ@ﬁﬁgusocading me unnecessarily yeu committed a sin dn the eye eof Ged

W}\%ﬁ%@

gaf“‘l 4
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and 43 such yeu are liable te be punished by the Almighty. Do ysu
“ ot xx fear Ged ?

-

13, I am on the right path, Yeu inflicted false charge upen me, But
in the 3eng rum truth always wins and untruth fails, Truth may be
Rarrased but can't be defeatea,

14, By yeur imprudent act of makirng me inactive, yeu not enly harmed

me Dut &lse caused irrepdirable éamage te my sffice. Seme 83 ceuld
net get salary in time due te no Sanctien of leave meme. Several
eRquiry cases ceuld have been completed, SPM Reing reported about
fraud at Dambuk and the EDDA had been arrested but I- Ceulé net ge faor
erquiry. Dambuk is inaccessible iR manseen « It was the time te visit
Tutiag and Mechuka in the winter £ season te cemplete several enquiry
ard verificacisn cases and inspect the SOs. But nsw I will have te

wait fer anether year as the mansoen is offinc. Final hearing of Rule-14

Cases ceuld not be heared on the dutes fixed and those have—tv——beumrc

threwn te unmecessarily delay, The accumudatien of efflce werk has

geae alarming. It will net be pessible te pull up the penilng ' F01T

as enly 24 heurs mike a day, By your imprufent act you demoralised me’

AN Ly RAC ST
which will have adverse effect en service, ; B

e Lt ':T + o

15, I did net de any thing corrupt. theV°r knows me well is stunned ~

te hear the news of my suspensien, But what others will’ thigk because

ene is suspended only when he adopts corrupt means. They will think‘
definitely I did any thing coxrupt . | : 2 h S

P N e N 4

. 17 mn
16, Yeur case has no merit, It is not even fit fot Rule-16 But you
made it Rule-14 by yeur whlm. Better if you stop this’ episode heye-

te aveid further less eof exchequer, treat th“ period of suspension +
as duty fer all purpese with full pay. " | : R S

M’;r' !
(D! MAJUMDER)

Dated at Pusighat the ASP (C) Pasighat-791 002

26=-3-02

"
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IMG';:le.'C Personnel
| h¢ Director Genctal
a’rtl%lent af Posts

New Delhi.

Ven

and

i Subs~ Potition against suspcnsion.

Jra?cd Sir,
: N

f}%‘with due respect and humble submission, I beg to lay befre
thc:z fcllowing few llnas for favour of your kind consideration

justice,
i
l

iThat sir, I scrved as ASP Ccntral Sub-Dv, in Arunachal Pradegh

from Aug/97 to Aug/02, Thoudh I discharged my duty sincerely and

hon

wtiy, but the then DPS Itanagar diskiked me and harasscd nc

inlr‘any ways to fullfil- his personal grudge upon me. Being failured

©0

fmﬁ{i any suitablc casc ageinst me, he resorted to laac cxcusc or

cvenl oh unsubstential points. Onc such I am presenting before

you

g‘aoas clf.

i
d

' That sir, the DPS Itanagar issucd an order tiensferring the

night ‘C_,uard Roing to Itanagar, asking him €0 relleve On office

ngmon\.. vide his No, B-2/48-3/IV(G r-D) dt, 15-11-01 copy of

h Ji.a cnclosed as annexurc-d, Immediately after reccipt of the

5a1C, ?t[ issucd on order, rclieving the night guard, on office

:gngcrxcnt vide ny order No, B2/Staff dated 26-11-01, copy of which
|

is @nCilOuCJ. as amexurc-Be Thorcafter I received a telephonic

sadc of DPS throudh a third person, not to make arrengament in
vccant post. That confusad me, In the mean whileg the SPM Roing

alss qpnt:.ctc.d rme over phone, and stated that he had rcferred to

DPS:

Itanagar vide his letter No. Roing/Staff/33 dated 26-11-01,

| [ . - .
requesting for alternate arrangcment, as t he 80 is mot provided

wit
t b

alsl

b attacbod SPM's quarter. The SPM's quarter is for away from
e PO. and three attaapts of theft were there in the paste 1

'r"clc the ground raised by the SPM to be quitcg rcasonable, and

askbd him to wait_for further instrudtion of DPS vide my order

BZ/JJStaff dated 7-12-01, copy »f which is cnclosed as annexure-C

N
.
1

| That sir, it was mot a denial .Of thc DPS's oxder. But he

]
wed me under suspension vide his Mawo No, B-2/48-3/N datcd
: )

opy of which is cnclosed as annexure~D

aacc{‘?
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y

That sir J it was not a casec of bribary, corruption or denial of
wtitten

MG !N.iq.. Circlc Shillong on 29=12-01, copy of which ig cncloscd

i
|
|
1
!
]

1
lorder, I appecaled against that .,u.,pcn ion order to the

as anhexurc-E, But no thing was heared in. this respect, in spite
- , , |
of is| uc.i: of scveral raminders,
“
‘I:i at sir, DPS rcvoked the suspension, on his own vide his

order dnltecl 5=2-02, He charge shected me under Rule-14 vide his

Mano N’). B=383 dated 25-1-02. copy 0f which is enclosed as annexure
-7, T:‘g rgiakc his cade stronger he also added two articles,. I subnitted
ny dc? ence statement on 25 26-3-02, copy of which is encloscedag
ann,cxthrc'zl-G « I0 and PO were appdbnted on 11=-4-02, In the mean

wbilc! th:;e DPS ¢t transfer order to Manipur division and I ot
transfcerl order to Agartala division, So the DPS asked the IO to
complete the enquiry soon so that he could finalise the casc by
hinsclf,| before leaving Itanagar. IO askéd nc over plone to attend

cnquiz{y' innediately. When asked why date could not be fixed by °

scrvifg fguc sunmon in writting, he stated thht he wanted to cofaplctc
the cnquiry before DPS would leave the division, I told him that
the érlquéiry could not be completed before his departure, tlhoucdh

he would) do hurriedlye At that he told he would complcbe the case
within she our, When I asked him thadt the number of documents

fron ny ..,1dc would be more than those pmduccd by the prmsccution,
that though prosccution was not producing witnesses but from ny

side several witnesses would be produced, and further I asked him

to be ml%artial, he then fctrcatcd and fixed np date ma®x 80 longg

I secrvid) there.

i .
That sir, Sri ¥,S, Mohan, the then DPS Itanagar once

proposed {for diversion of the post of Nidht Guard Roing to Itanagar
as thej creation of maw new post was banncd, But the CO turned

Gr)wn hgi §prf>po sal on the ground that the conditions justifying
the poﬁtlof Nidht Quard Roing .,tlll prevailed,

rlT‘n;at sir, I wanted to cxamine the letter turming down
the p sal of the learned DPS which would have been a strong

IS
weapon fcfr my defence, But the new DPS thoudh did mot deny in

wrlttihg Tbut rceturned my roquiultlon by band, stating that it
was tth 1 ok out of CPMG, She did not .tilt’ tiou ¢h I arqued. that

it would 1’havo been a strong defence document.
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‘ not obtained in diverting the

\ bost of Night GQuard Roing, but I aid not opposc that nor I

That sir, Q's gpproval was

il

C
!V

lﬁllangcﬁ the bonafide of the order, I pnly sought suitable

'nocructlan da the transfcrest order was confuszng. I would.mot

h] ave rcoferred if &xkm the order was clcear.
b
kl

‘ That sir, suspensicn is to be resorted to very carcfully.
| .T‘}tlhcrc arc clear uidelines in CCS (CCA) Rules/65. In my casc the

GIIs 1 & 2 Below Rule 10(1) were not followed but it was done
a%:bitrarily.

h
‘\
‘

|
:

B
H

That sir, tihough the suspension wxas¥ was revoked I still
ms:..;ted on my appcal case to CPMG and sent scerics of raminders

f:)r rovicw of the samce but I hearced nothing.
&

1\

That sir, I do believe that. if your ¢oodsclf would kindly
and nainutely exanine the documents submitted by me herewith you
wQ%llJ. definitely find no justification of the suspensione, It ilg
mot oven a case of Rule-16, S0 it is my humble prayer t your

gpa’)duclf to kindly issue an order for payacnt of the differcnce of the
‘pub\'s,,sf,mce, 311owane & Qnd tkredi the pPeriod

r)f\ suspension as duty for all purpdsc,

. S0 sir, I most humbly lay beforc you this prayer f©Or right

-

udgement and £or that I shall romain cvergrateful to you and
%haiitl Qver praye

i with deepest regards,

Yours falthfully
ttI o sa/-
| { D. MATUMDER )
‘ "ASP HQ
Datctl at Agartala

0/0 the DPS, Agartala
f
tﬁe &9.8-03 |

PIN- 799 001

' X1/~

UM _ ASP HQ '
\‘ % / B’b 0/0 tic DPS |
| PO> "‘ix e b

Agartal a=791001




*1

—27 AN N- K &

@vernment of Arunachal Pradesh @’\
. Officc of the Superintendent of Police
| Wost Siang District ¢ Along.:

No. ALG (R)5/2K Dated the 16th Zpril'oil

To

1

The Asstt, Supcrintendent of Post Offices

Contral Sub-Bivisions Itanagar
S&b:?-___gxfc cugtody of cash of Alond post pffice

Sir 1'
i| i
. | wWith reference to your letter No. A~-2/2LONG dated 19/11/2K

o? 'jihc subject above, I am direcdted to infom you that the iron

c'hcé;'t in respect of post office Along may be aabeded in the strong

room of the S.P's officc Alongs

Yours faithfully,
SQ/=-

16/4
(R, Loyi) #PPS
Deputy Supcrintendent of Police (a)

S A West Sieng District
. |"1 \‘u\-"

_st,—&E’ D‘ l)u\ oY ALONG

PO;»‘ ]G'H . .

. Iaﬁ 1 |
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F‘ DEY ZRGatis OF POST : INDIA W
dFFICE OF THE DIRECTOR POSTAL SERVICES, AR DIVISION

~ K ITANAGAR-791111
i
i

No. D-11/Ch-II dated at Itanagar thc 01-12-2000

s - To
_ . The sSub«=Ppsthaster
: : Along -S0

N

| Sub:- Embedding og Iron chest at Aleng SO

b
1
1

| Réf:= Along Misc-10/2000-01 dated 27-11-00
L S]‘:.r;

_ with reference to your letter no, cited above, it is to
intimate you that sut of the five quotations forwarded by you,

&‘ tiie rate quoted by Biplob Kr, Mohonta PL colony Alcng is found
,'\ to bc the lowest. hence his quotation is epproved by the undersigned

|. ] . y
|In this regard you are asked to get the work done by the above
1.

said fim person and report compliance to this office.
I ' -

. L ' S4/-

A ' Dircctor Postal Scrvices
', '  Arunachil Pradesh Div,

| | Itanagar-791111

Coﬂy tDi- .
. 1) The aSP(C) Itanagar for infomaticn,

i | ‘ | m/ -
1 N " .

KlT STB‘) . Dircctor Posta 1 Scrvices
‘ W : Amnachal Pradesh Div,
prTM MD? Itanagar- 791111
AgaﬂalaH * ‘
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AxTGorr=1 - ¢« 7 e
,,L, 7 wr% frata/DEPARTMENT CF POSTS, INDIA | ’

*/Office of the Agatt, Su
at, of Post Offices
Ccnt}al ub:D1v1915n s

@

l | Itanagar-791111

| 1 | ? ‘No. A2/A10ng D—\tod at Itﬂnagar the 1—9-U0
| To
| | The SPM -

| | along

i ' Bubz- Embedding iron chcst‘at:PS

.4 ' pleasc obtain 3 quotations on the subject

montioned above and forward to DPS. at an carly date.

v . 8a/- |
| - Asstt. Supdt., of Post Offices
L1 Central Sub-Division
| : - Itagagar-791111

iR TT‘ESW‘O

‘1 * | %%ﬁél&

| Aga"“
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mr;a“* sT% fyara/DFPARTMENT OF FO3TS. INDIA y '
sw’rw)fﬂce of the  Aggstt, Suplt, of Post OffiCOo e

‘ Central Sub-Division
- Itanagar-791111 4
No. A2/Along o Dt. at Itanagar the 29-g9=-2K .
o | To B | ‘ |
\ | The SPM

i Along

Sub:~ Enbeding iron chest at PS & PO.

Plcasc obtain scperate guotations 3 cach and
© forward to DPS,.

- sa/-
ASutt Supdt. of Post Offlco
E ‘ ' o Central Sub-Division
| | | Itanagar-791111
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o DEPARTMENT OF POSTS, INDIA ANNA~
UL ‘ > '
Fr ) U . a7 & :
from | . ¥
Asst, Supdt. Of Post Officesl© ' ' A
Central Sub=Division The DPS
w0 d A‘;r:unachhl Pradwsh _ _ . Itanagar
N @ pasighat-791102 ' ferte
0. a2/R.K, Mission Dated afPasighat the 3=-8-01
faya .
_Subject Sccurity nf over nicht cash
of along SO . . :

[

Refi- Your letter No. F-2/Theft/Alony/
2000=-01 dt. 10=5-01

on chests were callected by 0/5 Mail Along from

pooE The ir
been cabeded at the treaSury

Itanagar and carried to &along, Onc has

rosm Along SO,

1; As there's mo space in the strong room of sP's office.

L
., Along, the other could.mot be cabeded there. However it has been

allowed to keep loosc in the strong rOOhie. The over night cash is.
y kept in the iron chost of Sp's Officc. 5O mOW the over night cash

. ) ' \
' is quite safes.

sa/= '
Asst. Supdt. of Post Offices
| ) ' @ED _ Céntral sub-Division
P;YK E’S | | | arunachal Pradesh
. {)} Pasichat=791102
p0 :
‘ pgort

A T

o



Sr.

\
Fliad by
(A. DEB ROY)
C. A. T., Guwahati Bench

IN THE CENTRAL ADMINISIRATIVE TRIBUNAL

GUWAHATI BENCH :¢ GUWAHATI

O.Ae NOo 245 OF 2003

ghri Debal Mazumdar.

[ N W N ] EElicant ]
-Vs = :

Union of India & Ors. /; ~
XX XX XN ResEondentg‘
In the matter of ¢ o

,,, | Written Statements submitted by
,
)

the gespondents o

0 i 3 ‘
%au-gf8 respondents beg to submit a
brief history of the case which
may be treated as a part of the

written statement.

( BRIEF HISTORY OF THE CASE )

Shri Debal Mazumdar while working as Assistant
Supdt. of Pos' (Central ) Sub-Division Pasighat deliberately
failed to carry out the written orders of Divisional Office.
Shri Debal Mazumdar habitually neglected and failed to per-
form the tasks assigned to him. The said Shri Debal Mazumdar
showed utter negligence to carry out the order of Superior
Officer and showed no devotion to duty and thus infringed
the provision Rale 3(i) (ii) of the ccS(Conduct ) Rules, 1964 .

con'bdoooooooc



-t

RN

PABAWISE COMMENTS:

1. That with regard to para 4.1, of the application

the respondents beg to offer no comments.

20 That with regard to the gtatement made in para .
4.2, of the application the re spondents beg to state that
the allegations made by the charged official are not true

and hence liable to bYe duashed

e That with regard to the statement made in para
4.%, of the application the regpondents beg to state that
the Director Postal Services is the authority to issue
transfer ordefrs to the officials working under his controle
The memo issued by the Dlrec;;i' ‘is perfect o The charged
official has no authority to point out the grammatical

mistakese

4o That with regard to the statement made in pare
4.4, of the application the respondents beg to state that
the Directox' Postal Services has not diverted the post but

transferred the official from one PO to another PO0.

5o hat with regard to the statement made in pate |
4.5, of the application the respondents beg to state thet
the transfer order of Night Guard of Roing was already
issued directing the Sub Dostmaster Roing to release the
night guard on official arrangement . So, the reduest of

Sub-Postmaster Roing could not be considered.

Contdecsoesces



-3
6. That with regard to the statement made in Para
4 6, of the application the respondents bdg to state that .
there was no any written instructions from the DPS. The
memo as mentioned by the charged official was issued at

his owne.

Te That wifh regard to the statement made in para
447, of the applicafion the respondents beg to state that
the necessity of night guard was very urgent at Itanagar HO,
since Head Office is higher in status, transaction etc. so,
the night guard was released from Roing in the interest of

service.

8. That with regard to the statement made in para

4 .8, of the application the respondents beg to state that
in the statement of articles framed against the charged
official the charges were clearly mentioned. So, the alle=-

gation that the cause was not mentioned is not true .

9. That with regard to the statement made in para
4.9, of the application the respondents beg to state that
suspension of the charge official was effected from the

date of his reliewve.

10. That with regard to the statement made in para
4,10, of theapplication the respondents beg to state that
the memo of revocation issued by the DPS on 5.2.02 clearly

shows the date of suspension to be effected from 7.1.01 (F/¥ )

contd......‘.'
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11. That with regard to the statement made in para

4411, of the application the respondents beg to state that
menorandum contained two annexures, vwhich bear the statement

of imputations of misconduct or mishehaviogr.

12. That with regard to the statement made in para
412, of the application the respondents beg to state that
the charged official in his defence statement submitted

lengthy arguments, which did not justify for consideration.

13 That with regard to paras 413 & 4.14, of the

application the respondents beg to offer no comments.

14. That with regard to the statement made in para

4 .15, of the application the respondents beg to state that
the arguments made in this para has no link with the instant
casee The post of Night Guard from Roing was zio*b diverted,

only the official was transferred.

15 That with regard to para 4.16, of the application

the respondents beg to state that same as in para 4.15 abovee.

16. That with regard to the statement made in para
4.17, of the application the respondents beg to state that
the charge official failed to carry out the orders of the
authority as he was ordered to collect the iron chest €rom
Divisional Office Itanagar to be embedded a along. So for

the security of Government cash and valuables.

17, That with regard to the statement made in para

4 .18, of the application the respondents beg to state that

con'tdootoococ



e | |
R.K. Mission Sub-Post Office was under the control of the
charged official. 8o, it was his duty to look out for
necessary reduirements and arrangement in all offices under
nis supervision. He never discussed the maiter personally
with the DPS. This was a serious lapse due %o which loss

of Government money occurrede

18. That with ®gard to the statement made in para
419, of the application the respondents beg to state that
the charged official failed to comply and carry out the
orders of the authority issued in the interest of servicese
Thus, the charged official showed utter negligence, non=
devotion and infringed the provisions of Rule of CCS

(conduct Je
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I, M. Iawphnaiw, Director Postal Services,
Itanagar, being authorised do hereby solemmly affirm
and declare that the statements made in paragraphs
are tme to my knowledge and made in paragraphs
are true to my information and I have not

suppressed any material fact.

And, I sign this wyzrizixkiox verification
on this  th day of - » 2004 |

Decla.rant .

2 W

P s e ¥ R
Director of Postal Services
TEMEE ;-
. ARUNACHAL PRADESH



